
267 Written Answers MAY 4, 1079 Written Answers 268

(?) *rfa $r, %*r sit n wxyprx *
nm faffa Optt % ?

•rfcs* «fcc •mrc ftrmvr «nrV («r> 
jftftnr) : («p) ?flr (« ) . sfafa- 

737 f̂ TFT «TT STOEVo 8 *V<>
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Display of names ot Post Office 
Savings Bank Account holders who 

are successful in prize draws
9790. DR. VASANT KUMAR 

PANDIT: WiU the DEPUTY PRIME 
MINISTER AND MINISTER OF 
FINANCE be pleased to state:

(a) whether it is a fact that Draws 
are held twice a year for the award 
of cash prizes to the Post Office Sav
ings Bank Account holders, if so, full 
details of the scheme in this regard;

(b) whether the names of the Ac
count holders who are successful in 
the Prize Draw are not notified in the 
press and displayed in the respective 
Post Offices for information of the 
concerned; if so, reasons and what is 
the presenl method of informing them; 
and

(0) whether the Government pro
pose to devise ways to notify the 
names of the successful Account 
holders in the Prize Draws in the 
popular newspapers as well as for 
their display in the respective Post 
Offices and if not, the reasons for not 
doing so?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (a) Yes, Sir.
The details of the Post Office Savings 
Bank Piize incentive Scheme are given 
in the statement attached.

(b) and (c). All accounts eligible to 
participate in prize draws are allotted 
code numbers on all-India basis Which 
are displayed in the notice boards of 
post offices. After each draw, the

prize winning code numbers are noti
fied in the Gazette of India and also 
published in newspapers in English, 
Hindi & various regional languages 
through the Directorate of Advertising 
and Visual Publicity. Copies of the 
notification are exhibited on the 
Notice Boards in each Head Post Office 
and sub-post office for the information 
of the public. Extracts of prize list 
relating to each Postal Division are 
also got prepared in regional languages 
and are distributed to the Branch 
Postmasters for the information of the 
Public. Copies of the prize list are 
also available from the National Sav
ings Commissioner, Nagpur at request.

It is not feasible to notify the names 
of holders of prize-winning accounts 
as their number is large.

Account holders who win the 1st, 
2nd, 3rd or 4th prize are informed by 
post by the respective head post
masters. Claim applications are 
obtained from these prize winners 
through the postal field staff for getting 
the prizes sanctioned by the DGP&T. 
The 5th and 6th prizes are credited 
to the concerned savings banks- 
accounts of the prize winners, who are 
also informed by the postmasters.

Statement
The Prize Incentive Scheme for the 

Post Office Savings Bank account 
holders was introduced with effect 
from 1-12-1973. Under the scheme, 
Prize Draw on all India basis is held 
twice in a year, in the last week of 
January and July.
Eligibility

All persons who hold single ot joint 
or minor accounts or pension accounts 
in the Post Office Savings Bank and 
keep a minimum balance (that qualifies 
for interest) of Rs. 200 in their 
accounts are eligible to participate in 
the Prize Draws. For the Draw held 
in January, the minimum balance of 
Rs, 200 should have been kept during 
the six month period April—Septem
ber preceding; similarly for the Draw 
held in July, the minimum balance of 
Rs. 200 should have been kept during 
the six month pfcriod October—March 
preceding.



No account holder is eligible for 
more than one prize in each Draw.
Frizes
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The numbers of the prize winning 
accounts are drawn with the help of a 
Draw Machine under the supervision 
of a Committee consisting of officials 
and non-offiaals appointed by the 
Govcrmtnt of India for each Draw.

Bald by Director of Vigilance of 
Commerce Ministry on Madras Cargo 

Company
9791. SHRI KANWAR LAL 

GUPTA;

Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA - 
TION be pleased to state:

(a) whether it is a fact that the 
Director of Vigilance of Commerce 
Ministry raided the Madras Cargo 
Complex from where he took some 
samples of the leathers which were 
backlog cargo passed by the custom

> authorities as finished leather
(b) is it also a fact that a news 

appeared in the ‘Indian Express’ 
dated March 3, 1979 in Madras with 
the heading, ‘ 'What constitutes 
finished leather” ;

(c) what action haa been taken by 
the Government over tL*_ report of the 
Vigilance Officer;

(d) the names of the parties, who 
were involved in sending these con
signments in foreign countries;

(c> how much more money was recei
ved by the Government on these con

signments;

There are over 11,000 prizes for a 
total value of Rs 20.50 lakhs in each 
Dra^, as shown below;

Rs.
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, 20,30,000

(i) is it a fact that Government 
have been receiving such complaints 
before; and

(g) it so, give the details thereof 
and the action tak«n thciem?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG)- (a, to (g) 
Director of Vigilance of Ministry of 
Commerce along with certain represen
tatives of the concerned departments 
visited the Madras Cargo Complex on 
the 7th February, 1979 with a view 
to check finished leather consignments 
for export purposes. There was no 
raid as such but it was a surprise 
check and hence samples were collec
ted. Director Vigilance has since 
submitted his report to the Govern
ment The matter has been examined 
m consultation with Central Leather 
Research institute, Madras. Nt ticcs 
have been issued by the Customs 
Authorities; to some of the concerned 
parties. Investigations by Chief 
Controller of Imporls & Exports arc 
also in progress for such action as 
may be found necessary.

Government has seen the news 
report that had appeared jn the Indian 
Express under the heading “What 
Constitutes Finished Leather".

Finished leather exports prior to 
October 1977 were allowed on 
the basis of norms fixed in 1973. These 
norms were revised in consultation




